
In The Cen.'tval .A.dmin.is1ira'tive Tribunal 

Jaipur Bench, Jaipu:r 

Date of Order 

18.12.2000 

J:--
'\ 

Orders 

Mr-. Sarad PurohH, proxy counsel to Mr. Suresh Pareek, counsel for 

the applicant alongwith applicant present in person 

Mr. Sanjay Pareek, counsel for the respondents 

'Ihe learned counsel for the respondents submj t that in this 

case final order has been passed and ccmmunicated in re lat ion to 

the chargesheet sought to be quashed and consequently the OA has 

becoroe infructuous. 'Ihe learned briefholder subm:i ts that in this 

case amendment application has been moved challenging the oraer 

passed against the appljcant. In our opinion, due to passing of the 

final order relating to the :inquiry, the present OA has becorre-

jnfructuous and new cause of action has arisen tc the applicant. 

However, on this po:int the learned briefholder is net clear and 
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